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Record of Proceedings

The learned proxy counsel for the Petitioner submitted that the facts and issues in
the instant matters are similar to Petition N0.685/TT/2020. Therefore, he requested the
commission to reserve order in the matter and pass an order similar to the order dated
30.10.2023 in Petition N0.685/TT/2020.

2. The learned proxy counsels for KSEB and TANGEDCO sought a pass over of the
matters as the arguing counsels are on legs before the APTEL ..

3. The learned counsel for the APDISCOMS sought time to file a reply in the matters.

4. The matters were again called at the end of the Board. However, the arguing
counsels of the parties were not available. Therefore, at the request of the parties, the
Commission adjourned the matters. The Commission directed the Respondents to file
their reply by 19.2.2024 and the Petitioner to file a rejoinder, if any, by 4.3.2024.

5. Petition No. 173/TT/2021 and Petition No. 242/TT/2021 will be listed for further
hearing on 13.3.2024.

By order of the Commission
sd/-

(V. Sreenivas)
Joint Chief (Law)
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